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TMT. ROHINI. R. BHAJIBHARARE., IAS., 
CHAIRMAN/ 
DISTRICT COLLECTOR. 

Salem District Environment mpact 
Assessnent Authority, 

Room No.206B, 

Collectorate, 
Salem-636 001. 

ENVIRONMENTAL. CLEARANCE 
LENo.DEIAA DIA/TN/MIN/15970/2018-SLM-EC.No.39/2018 dated 05.12.2018 

To 

Tmt D.Lavanya, 

W/o.Selvakumar, 
D. No.141/56, V.M.R.Nagar, 
Meyyanur, 
Salem-636 103 

Madam, 

Sub: DEIAA Proposed - Roughstone - quarry at Govt. Poramboke land 

in S.F.No. 199/1 (Part) 
Valapady Taluk - Salem District - by 

Environmental Clearance -Reg 

Masinaickenpatty Village 
Tmt. D. Lavanya 

of 

Ref: 1 Your application for Environment Clearance, date oí online 

application submitted to DEIAA, dated 21.06 2018 and date of 
receipt of application 22.06.2018. 
Minutes of the DEAC meeting No.07 held on date 13.08 2018.

3 Minutes of the DEIAA meeting No.06 held on date 17.10.2018 

-o00 

Detalls of Minor mineral Activity:: 

This has rcference to your application first cited. The proposal is fur obtJining 

Environmental Clearance for mining / quarying of category 'B2' minor mineral based
on the particulars fumished in your application as shown below: 

1Naine of Project Proponent and address Tn. D. Lavanya, 
W/o.Selvakumar, 

DNo 14156. V.M.R Nagar 
Meanur, 

Salem-636 103 

Location of the Proposed Activity 

Survey Number S.FNo. 199/1 (Part) 
Govt. Poramboke land 

Latitude and Longitude N11938 48.23 to 11038'57.70 
E78013'35.60 to 78°13'40.43 



Village Masinaickenpatty 

Valapady Taluk 

Salem District 

3 Proposed Activity 

Minor Mineral Roughstone 

3.00.0 Hects 
Quarrying Lease Area 

Approved quantity 
Roughstone 2,40,775 M3 

iii. 

26M from AGL 
iv. Depth of quarrying 

Semi-mechanized 

Type of quarrying 

"B2" category. Category (B1/ B2) V. 

The District Collector, Salem Letter No. 

81/2018/Mines-A 31.03.2018. vi. Precise Area Communication 

Deputy Director (1/c) of Geology and 

Mining letter No. 81/ 2018/ Mines-A 

dated 12.06.2018. 

Mining Plan approval 

10 Years. 
IX Quarrying lease period 

Not attracted. Affidavit furnished. 

Whether Project area attracts any 

general conditions specified in the EIA 

notification, 2006 as amended: 

19 Nos. 

S.Man power requirement per day: 

Uilities 
Boreholes in the nearby proposed area & Out 

sourcing Source of Water 

ii. Water requirement 
0.2 KLD 

1. Drinking& domestic 

purposes (in KLD) 

2. Dust suppression & GreenBelt (in 

KLD) 

0.8 KLD 

Diesel will be utilized for operating 

compressors 
and other machineries. 

Electricity will be used only for 

administrative building. 

iii. Power requirement: 

a. Dormestic purposes 

b. Indhustrial Purpose 



Cost 

Project tOst Rs 1,08,05,000/ 

EMP cost Rs.3,80,00/- 

8. Public Consultation Not requited as per 0.M dated 24.12.2013 of 

MoEF, GO1 

9 Date of Appraisal by DEAC: 13.08.2018 
Agenda NNo. 7th Meeting-07 

10. Date of review / discussion by DEIAA and the Remarks:
The proposal was placed before the DElIAA in its DEIAA meeting No.06 held on 17.10.2018 
and the Authority after careful consideration, decided to grant Environmental Clearance to 

the said project Mining of "Roughstone" subject to terms and conditions stipulated under the 

provisions of Environment Impact Assessment Notification, 2006 as amended. 

11. Validity: 

Tbis Environmental Clearance is granted to Mining of "Roughstone" for the producnon quantity of 

2,40,775 M3 for the penod of "Thve years" from the date of execution of the quarrying lease period 

Conditions to be Complied before/ during commencing quarrying.operations: 

1.The project proponent shall advertise in at least rwo local newspapers widely Circulated in the 

region, one of which shall be in the vernacular language informing the public that 

) The project has been accorded Environmental Clearance. 

Copies of clearance letters are available with the Tamil Nadu Pollution Control 
Board. 

Environmental Clearance may also be seen on the website of the District Level 
Environment lnpact Assessment Authoriry. 

iv) The advertisement should be made within 7 days from the date of receipt of the 

clearance letterand a copy of the same shall be forwarded to the DEIAA. 
The applicant has to obtain land use classification as industial use be lore issue/renewal of 

mining lease.

NOC from the Standing committee of the NBWL shall be obtained, if protected areas are 

located within 10 Km from the proposed project site 
The projeca proponent shall comply the conditions laid down in the Secuon V. Ri:le Sb oi 

Tamil Nadu Minor Mineral Concession Rules. 1959 

4. 

S. A copy of the £nvironment Clearance letter shall be sent by the proponent to the concerned 

P'anchayat, Town Pauchayat / Panchayat union/ Munic1pal Corporation, Urban Local Body 
and he LOcal NGO, if any, from whom suggestions/ representations, if any, vere receved 

while processing the proposal. The clearance letter shall also be put on the website of the 

proponent and also kept at the site, for the general public to see. 

Quarry lease area should be demarcated on the ground witi wire fencing to shoiw the 
Doundary of the lease area on all sides with red nags on every pillar shall be erected before 

comnencement of quarrying 

6. 



The proponent shall ensure that First Ad Box Is avarlable at sitc 

The eveavation ar tivity shall not aller the natural dramage pattern of the atea 

The extavaled pt shall be restored by the project proponent for useful purposes

he proponent shall quarty and remove only in the permitted areas as per the approved 

Minng Plan details. 
10. 

11 The quamying operatuon shall be restricted between 7 AM and 5 PM. 

The proponent shall take necessary measures to ensure that there shall not be any adverse 

impacts due to quarrying operation on thhe nearby human habitations, by way of pollution 
to the environment. 

12 

A minimum distance of 15 mts. from any civil structure shall be kept from the periphery or 

any excavation area 

Depth of quarying shall be 2m above the ground water table /approved depth of mining

vhiche ver is lesser to be considered as a safe guard against Environ mental Contamination 
and over exploitation of resources. 

13. 

14. 

The mined out pits should be backfilled where warranted and area should be suitably 
landscaped to prevent environmental degradation. The mine closure plan as fhurnished in 

the proposal shall be strictly followed with back filing and tree plantation 
Wet drilling method is to be adopted to control dust emissions. Delay detonators and shocK 

ube initiation system for blasting shall be used so as to reduce vibration and dust. 

Drilling and blast1ng shall be done only either by licensed explosive agent or by the 

proponent aftcr obtaining required approvals from Competent Authorities. 

The explosives shall he stored at site as per the conditions stipulated in the permits issued 

by the licensing Authority 

Blasting shall be carried out after announcing to the public adequate through public address 

system to avoid any accident. 

15 

16 

17 

10 

19 

A study has to be conducted to assess the optimum blast parameters and blast design :0 

keep the vibration hmits less than prescribed levels and only such design and paràneters 
should be implemented while blasting is done. Periodical nonitoring of the vibration at 

specified location to be conducted and records kept for inspection. 

20 

The Proponent shail Lake appropriate measures to ensure that the GIC shall comply with 
thc reviscd NAAr norms notified by MoEF, Gol on 16.11.2009. (GLC = Ground Level 

Concentratlon). (NAAQ = Noise and Ambient Air Quality) 

21 

The following measures are to be implemented to reduce Air Pollution during 

ransportation of mineral 
22. 

() Roads shall be graded to mitigate the dust cnission 

(i) Water shall be sprinkled at regular interval on the main road and other service roads to 

Suppress dust 

23 The following measures are to be implemented to reduce Noise Pollution 

) Proper and 1tgul.r illdnenanre of vehicles and other equipnient 

) Limiting tine exposure ol workers to excessive noise 

(ii) The workers etnployed shall be provided with protection equipment and earmults

etc. 

(1v) Speed of trucks entering or leaving the mine is to be imited to moderate speed ot 

25 kmph to prevent undue noise fron empty trucks. 

Measures should be taken to comply with the provisions laid under Noise Polutior
(Regulation and Control) (Amendment) Rules, 2010, dt: 11.01.2010 issued by the MotSt, 
Gol to control noise to the prescribed ievels. 

2 



Sttable consevalion measures to augnient groundwater resourees in the arca shall be 
planned and implemented in consultaton with the As sistant Dircctor, Ground Water 

Division, PWD, Salem.
26 Suilable measures should be taken for ramwater harvestiDg 
27 Permission from the competent authonty should be obtained for drawl of ground water, if 

any. required for this project.

28 Topsoil, if any, shall be stacked properly with proper slope with adequate measures and 
should be used for plantation purpose. 

29. The following measures are to be adopted to control erosion of dumps: 
) Retention/ toe walls shall be provided at the foot of the dumps.

Worked out slopes are to be stabilized by planting appropriate shrub/ grass species on 

the slopes.

30 Waste oils, used oils generated from the EM machines, mining operations, if any, shall be 

disposed as per the Hazardous Wastes (Management, Handling, and trans boundary 
movement) Rules, 2008 and its amendments thereof to the recyclers authorized by TNPCB. 

Rain water harvesting to collect and utilhze the ent1re water falling in land area should be 

provided. 

31 

32 Concealing the factual data or failure to comply with any of the conditions mentioned above 

nay result in withdrawal of this clearance and attract acnion under the provisions of 

Environment (Protection) Act, 1986. 

33 Rain water getting accumulated in the quarry loor shall not be discharged directly to the 

nearby stream or water body. If it is to be let into the nearby water body, it has to be 

discharged into a silt trap on the surface within the (lease area and only the overflow after 

allowng settling of soil be let into the nearby waterways. The silt trap should be of 

suficient dimensions to.catch all the silt water being pumped out durnng one season. The 

silt trap should be cleaned of all the deposited s1lt at the end of the season and kept ready

for taking care of the silt in the next season 

34 The lease holder shall undertake adequate safeguard measures during extraction of 

material and ensure that due to this activity. the hydro-geological regime of the 
surrounding area shall not be affected. Regular monitoring of ground water level and 

qualiry shall be carried out around the mine lease area during the mining operation. If at 
any stage, if it is observed that the ground water table is getting depleted due to the 
quarrying activity; necessary corrective measures shall be carried out. The Assistant 
Director Ground water Division, PWD Salem shall monitor, the ground water related issues.

35. No ree-felling shall be done in the leased area, except only with the permission from 

Competent Authority. 
To take up environmental monitoring of the proposéd quarry site before, during and after 
the mining activities including vibration study data, water, air & flora/fauna environment, 
slurry water generated/disposed and method of disposal, involving a reputed academie 
Inshution. 

36. 

37 Itshall be ensured that the lutul extent of nearby guarries (eusung. abandunel anu 

proposed) located within 500 meter radius trom the periphery of this quarry is not 

exceeding 25 hectares within the mining lease pe riod of this application 

38 It shall be ensured that there is no habitation is located within S00 meter radius from the 

penphery of the quarry site and also ensure that no hindrance wili be caused to the people 
of the habitation located within 500m radius from the periphery of the quarry site 

Ground water quality monitoring should be conducted once in 3 Months. 

40 

39 

Transportation of the quarried materials shall not cause any hindrance to the Village 
people/Existing Village rood. 



Free Silta test should be conducted and reported to TNPCB, Depar tment of Ccology and 

nng and Regional Director, MoEF, GOI once in three monthS 

41 

42 Ar samplhng at inter section point should be conducted and reported to TNPCi, Departrnent 
of Gcology and Minng and Regonal Director, MoEF, GOI periodically once in six months. 

Bunds should be provided at the boundary of the project site and it should be properiy 43. 

maintained. 

14 1The project proponent shall undertake plantation/ afforestation work by planting the natiwe 
species on all side of the lease arca at the rate of 400/Ha. Suitable tall tree saplings should De 

planted on the bunds and other suitable areas in and around the wark place and progress repor 
shall be submitted once in 3 months.

45 At least 10 Neem trees should be planted around the boundary of the quarry site. 

Floor of excavated pit to be leveled and sides to be sloped with gentle slope (Except for granite 46. 
quaries) in the mine closure phase. 

he Project Proponent shall ensure a minimum of 25 of the annual turnover will be utihzed for 
the CSR Activity

47 

48 The Project Proponent shall provide solar lighting systen to the nearby villages
The Project Proponent shall comply with the mining and other relevant rules and regulations 
where ever applicable. 

49 

S0 Rainwater shall be pumped out Via Settling Tank only. 
Earthen bunds and barbed wire fencing around the pits with green belt all along the boundary 
shall be developed and maintained. 

51 

As per MoEF & C, Gol, Office Memorandum dated 30.03.2015, prior clearance from Foresry 
2 

Wild Life angle including clearance from standing committee of the National Board for Wild hfe 
as applicable shall be obtained before starting the quarrying operation, if the project site is 

located within 10KM [rom National Park and Sanctuaries. 
The quarrying activity shall be stopped if the entire quantity indicated in the Mining plan is 

guarried even before the expiry of the quarry lease period and the same shall be monitored by 
the District Authoritics 

$3 

54 Salery equipments to be provided to all the enployees. 

Safety distance of S0 m has to be provided in case of railway, reservoir, canal/odai 

The Deputy Superintendent of Police, Revenue Divisional Officer and the Tahsildar concerned 
shall ensure that the proponent has engaged the blaster with valid Blasting license / certificate 

obtained from the competent authority before execution of mining lease

S6. 

The proponent shall furnish the Baseline data covering the Air, Water, Noise and land 

environment quality for the proposed quarry site before execution of mining lease. 

57 

The proponent shallerect the pillars in accordance with the Rules for depicting GPS details in thc 

easmarked boundary of the quarry site to monitor electronically before execution of quarrying 

The pruponent shall funislh the data obtained roin the Public Works Deparment regording the 
delails of givund waler lable in thhe quarry site. 

59 

The proponent has to provide insurance protection to the workers in the case of existing mining
Or provide lie affidvil in tase ul fresh case befure commencing quarrylng operation. 

60. 

The proponent has to display tlhe name board at the quarry site showing the details of proponent leased perivd, extent etc, with respect to the existing activity before execution of mining. 

61. 

Heavy earth machinery equipments If utilized, after getting approval from the competent authority 
63 

62. 

e Environmental norms shall be monitored by the District Environmenial Engineer, Tamit



Nadu Pollution Control Board, Salem

Blastng shall be carried out alter announcing to the public through adequate public adiress

system to avoid any accident. 
64 

65. Artiial recharge struciure should be constncted nearby the lease area to harvest the ra:n 

wate 

The environmental norms shall be adhered by the Project Proponent and shall furnish a 

66. 
report periodically to the authority concerned. 

Ground Water Level and quality shal be monitored by the Assistant Director, Public

Works Department (WRO), Salem.
67. 

68. NOC for sanitary certificate obtained from the Deputy Director of Health Services, Salem 

should be submitted by the proponent 

Periodical medical examination of the quarry workers should be carried out by a 

registered medical practitioner and the report should be filed in the quarry o1hce a 

separate file and copy should be sent to the Health Departnent. 

69. 

Machiney equipments friction / wear and cost of things have to be monitored then dna 

there alongvith maintenance. 
70. 

Stalf secure will be maintained by the proponent as per labour act and rules in lorce 
71. 

Proper bench should be maintained by the proponent as per norms. Proper sareiy 
72. 

measures should be provided by the proponent while quarrying 

B. General Conditions 
EC is given only on the lactual records, documents and the commitment fumished in non 

judicial stamp paper by the proponent. 

2) 

1) 

The Proponent shall obtain the Consent for Establishment from the TNPC Board before 

commencing the activity. 

3) No change in mining technology and scope of working should be made without pnor 

approval of the DEIAA, Salem District, Tamil Nadu. 

4) No change in the calendar plan including excavation, quantum of mineral (minor mineral) 

should be made.
Efective safeguard measures, such as regular water sprinkling shall be carried out in 

criical areas prone to air pollution and having high levels of particulate matter such as 

loading and unloading point and all transfer points. Extensive water sprinkling shall be 

camed out on haul roads. It should be ensured that the Ambient Air Quality paramelers 
conform to the norms prescribed by the Central Polution Control Board in this regard. 

S) 

Effective safeguards shali be adopted against health risks on account of dreeding ot 

vectors in the water bodies created due to excavation of earth.

) 

6) 

A berm shall be leít from the boundary of adjoinng lield having a width equal to at least 

half the depth of proposed excavation. 
8 Mineral handling area shall be provided with adequate number of high efñicieny dust 

CXraction system. Loading and unloading areas including all the transfer poinis shouid 

ds nave eflicient dust contol arrangements. These should be properly inaintained and 

operated. 



9) Vehicular emissions shall be kept under control and be regularly monitored. The mineral 
transportation shall be carricd out through the covered trucks only and the vehicle 
carrying them mineral shall not be overloaded. 

10) Access and haud roads to the quarrying area should be restored in a mutually agreeable 
manner where these are considered unnecessary after extraction has been completed. 

11) A Personnel shall be provided with protective respiratory devices including safety shoes,

Masks. gloves etc. Supervisory people should be provided with adequate training and 
information on safety and health aspects. Occupational health surveillance program of the 
workers should be undertaken periodically to observe any contractions due to exposure to 
dust and take corrective measures, if needed. 

12) Periodical medical examination of the workers engaged in the project shall be carried out 
and records maintained. For the purpose, schedule of health examination of the workers 
should be drawn and followed accordingly. The workers shall be provided with personnel 

protective measures such as masks, gloves, boots etc 

13) Workers/labourers shall be provided with facilities for drinking water and sanitation 
facility for Female and Male separately. 

14) The project proponent shall ensure that child labour is not employed in the project as per 

the sworn affidavit fumished 

15) The funds earmarked for environmentai protection measures shou!d be kept in separate 
account and should not be diverted for other purpose. Year wise expenditure should be 

reported to the Ministry of Environ ment and Forests and its Regional Office located ar 

Chenna1.

16)The Environmental Clearance does not absolve the applicant/proponent of his 
obligation/requirement to obtain other statutory and administrative clearances from 

other statutory and administrative authorities. 

17) This Environmental Clearance does not imply that the other statitory/ administrative 
clearances shall be granted to the project by the concerned authorties. Such authorities 
would be considering the project on merits and be taking decisions independently of the 

Environmental Clearance. 

18 The DEIAA, Salem District may alter/mod1fy the above conditions or stipulate any further

conditions in the interest of environment protection. 

The DElAA, Salem District may cancel the environmental clearance gr unted to this projeci 

under the provisions of ElA Notilication, 2006, at any stage of the validily of this 
environmental clearance, il it is found or if it comes to the knowledge of this DEIAA Salem
District that the project proponent has deliberately concealed and/or submitted lalse or 

misleading information or inadequate data for obtaining the environmentai clearance. 

0 Failure to comply with any of the conditions mentioned above may result in withdrawal ot 

this clearance and attract action under the provisions of the Favit uent (Protection) Act 
1986. 



The above conditions will be enforced inter-alia, under the provisions of the Water 

(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) 

Act, 1981, the Environment (Protection) Act, 1986, the Public Liability Insurance Act, 

1991, along with thcir amendments, draft Minor Mineral Conservation &Developrment 

Rules, 2010 framed under MMDR Act 1957, National Conmission for protection of Child 

Right Rules,2006 and nules made there under and also any other orders passed by the 

Hon'ble Supreme Court of India/lHon'ble High Court ol Madras and any other (.ourts of 

Law relating to the subject matter. 

21) 

4Any other conditions stipulated by other Statutory/ Government authorities shall be 

complied. 

Any appeal against this environmental clearance shall lie with the Hon'ble National Green 

Tmbunal, if preferred, within a period of 30 days as prescribed under section 16 of the 

Natonal Green Tribunal Act, 2010. 

23) 

(Sd/- Rohini. R Bhajibhakare.) 

CHAIRMAN, DELAA/ 
DISTRTICT COLLECTOR, 

SALEM. 

//True Copy/ By Order//

12 

For CHAIRMAN, DEIAA/ 
DISTRTICT COLLECTOR, 

SALEM

Copy to: 
The Secretary, Ministuy of Mines, Government of India, Shastri Bhawan, New Delhi 

1. 
The Principal Secretary, Environment and Forest Department, Government of Tamil 

2. 
Nadu, Tamil Nadu.

The Principal Secretary to Government, lndustries Department, Govemment of Tamil 

3. 
Nadu, Tamil Nadu.

The Addiional Principal Chief Conservator of Forests, Regional Office (S2), 34, HEPC 

Building 1& 2nd Floor, Cathedral Garden Road, Nungambakkam, Chennai-34. 

The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-Cum-0fice 

5. 
Complex East Arjun Nagar, New Delhi 110 032. 

The Chalrman, Tamil Nadu Pollution Control Board, 76, Mount Salai, Guindy. Chennai-

. 
600 032. 

. The Member Secretary, State Level Environmental Impact Assessment Authority, Tamil

Nadu, 3rd Floor, Panagal maaligai, No. 1 Jeenis Road, Saidapet, Chennai-15. 

The Director of Geology and Mining, Guindy, Chennai-32. 

9. 
8. 

ET Division, Ministry of Environment and Forests Paryavaran Bhawan, Nevw Delhi. 

10. Spare. 
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TAMILNADIu POLLUTION CONTRO BOARO

Caiegory of the Industry 

RED 

CONSENT ORDER NO. 2104239137663 DATED: 13/05/2021. 

PROCEEDINGS NO.F.2547SLM/RS/DEE/TNPCB/SLM/A/2021 DATED: 13/05/2021 

sUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE-Aer CTE M/s D LAVANYA
ROUGH STONE QUARRY , S.FNo. 199/1 Part, MASINAICKENPATTI villageVazhappadi Taluk 
and Salem District Consent for operation of the plant and discharge of emissions underSection
ot tie Air (Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 

1981)-lssued-Reg. 

REF: 1.CTE Procs. No's: F.2547SLM/RS/DEE/TNPCB/ SLM/W&A/2021 datcd: 19/04/2021. 
2. Unit's application no. 39137663 for CTO-after CTE datcd 04/05/2021. 

3. IR.No: F.2547SLM/RS/AEE/SLM/2021 dated 07/05/2021. 
4. Minutcs of the 172nd DLCCC nmeeting held on 07/05/2021 (ltcm No 172-01). 

CONSENT TO OPERATE is hereby granted under Seclon 21 of the Air (Prevention and Control of Pollution) Act, 198) as 

emended in 1987 (Central Act 14 of 1981) thcreinafter 1cfened to as "The Act") and the rules and orders made there under to 

The Propnetnx, 

M/s. DLAVANÝA ROUGH STONE QUARRY,

S.F No.199/1 Part, 

MASINAICKENPATTI Village. 

Vazhappadi Taluk,

Salem District. 

Authoizing the occupier to operate the industril plant in the Air Pol iuton Controi Area as not: ficd hy the Govemment and to 

ne discharge of emissiou from the stacksichumneys 
This 1s subject to the provisions of the Act, the rules and the orders inade Ihere undcr and the terms and conditions incorporated 

under the Speci2l and General conditions stupulaied in the Consent Order issued eariier and subjeut lo the special conditions annexed 

This CONSENT is valid for the period ending Deccmber 04, 2023 

Digitally signed by 
GOPALAKRISHNAN GOPALAKAISHNA 

Date: 2021.05.15 13:1s09 +05 
pitrict L.n un Contt ol oaru 

cer. 

Tanit Nadu Pollutun Contuo oard 
SALEM 

o 

The Proprietrix, 

MsD LAVANYA ROUGH STONE QUARRY, 

DNo.14)/S6, V.M.RNogar, 
Meyyanur, Salem, 

Pin: 636004

Copy to: 

POLLUTION PREVENTIOI 1PAYS



T
A

M
L

N
A

D
U

 P
O

L
L

U
T

IO
N

 C
O

N
T

R
O

L
 B

0
A

R
D

 

1
.T

h
e

C
o

m
m

is
si

o
n

e
r,

 
A

Y
O

T
H

Y
A

P
A

T
T

I
N

A
M

-
P

a
n

c
h

a
y

a
t
 U

n
io

n
,

V
az

h
ap

p
ad

i 
T

a
lu

k
,

S
a
le

m
D

is
tr

ic
t.

 

2
. 

C
op

y 
su

b
m

it
te

d
 t

o
 t

h
e
 M

e
m

b
e
r
 S

ec
re

ta
ry

, 
T

a
m

il
 N

a
d

u
 P

o
ll

u
ti

o
n

 C
o

n
tr

o
l 

B
o

a
rd

, 
C

h
e
n

n
a
i 

fo
r 

fa
v

o
u

r 
o

f 
k

in
d

 i
n

fo
rm

a
ti

o
n

. 

3
. 

C
op

y 
s
u

b
n

it
te

d
 t

o
 t

h
e
 J

C
E

E
-M

o
n

it
o

ri
n

g
, 

T
a
m

il
N

a
d

u
 P

o
ll

u
ti

o
n

 C
o

n
tr

o
l

B
o

a
rd

,
S

a
le

m
fo

r 
fa

v
o

u
r

o
f 

k
in

d
 i

n
 f

o
rm

a
ti

o
n

. 

4
. 

F
il

e
 



TAMILNADIN POLLUTION CONTAOL BOARD
SPECIAL CONDITIONS 

This conSent to opcrate is valid for opeTating the (acility for the nianufacturc of products (Col 2) at the 1.alc (col.) mentioned below. Any change in the produuls and its quantity has to be brought to he 
notice ol the Board and fresh consent has to be obtaincd S1. 

No. 
Product Details 
Quarrying of Rough Stone 

Description Quantity Unit 

240775 Cu.m/5 Years his consent to operale is valid for opevating the facility with the bclow nientioned cmission/noisc SOurcesalong with the control measures and/or siack. Any chonge in the emission sourccfconro mcasuresichange in stack heigh has to be brought to the noticc ol the oard and fresh 
consent/Amendiment has to be obiained. 

Point source emission with stack: 
Stack oint Emission Source
No. |Air pollution 

ontrol ineasures 
Stack heightGascous Discharge 
rom Ground |in Nm3/hr

|Level in m_ 
ugitive/Noise emission: 

Fugitive or Noise Emission Type of emission 
sourcesS

S. Control 
measures 

Waler Spray 
System

No. 

Vehicle Movement Fugitive 

tohe emiss:on shal not containconstituents n excess of the tolerance limits as laid down hereunder 
SI. Parameter |Uuit Tokrence limits Stcks 

Apnesure enclosed if applicable. 
3. (b) The Aubient Air in the industrial plant area shall not contain constituents in CXCess of the tolerance 

IIts prescribed below 
Time Weighted Unit 
Average 

Toleranee Limits
Ecologically 
SCnsitVe Arei 

Rural and other |(notified by 

Ccntral Govt.)

S1. Pollutant 
No. 

Industria 
Residential, 

area 

20 | Sulphur Dioxide Annual

(SO2) 
Nitrogen Dioxide Annual 
LNO2) 

Particulate Malter Annual
(Size Less than 
10 micro M) or 

PM1 
Particulate MatlerAnnul 
S1ze ess than24 hours 
|2.5 micro M ) or 
PM2.5

1microgram/m3 
microgrnm/n3 
nicrogram/mä 

ierogram/nms 
1mierogran'im3 
Imicrogram/m3 

hourS
0 30 

|24 houTs S0 

60 
100 

3. 

24 hourS T00 

40 ICrogram/m3 
microgranvm3 

0 

60 

100 81Hous 
lour 

Ozone (03) Anpual 
24 hours 

T00 

180 

POILLUTIoH PREVENTION PAYS,



TARM NA019 POLUTIGN ACOUNTRON, BOARD 

SI. Poutant
No. 

Time Weighted Uult 
Avernge

T'olorune Liulls

Ccologlrally 
Sr v" Afen udustra 

esdenflni, 
Itland ntnor |(untill ly 

Ceutral (0v) 

0.5 
1Oronm/ns 

icganm) 

milim/nm
11g/1 

Lead (Pb) Annual 
4ourS 

10 
(02 
04 

anbon 04 
Monoxide (CO)1llour 00 

100 400 Aminonia (NI13)|Annual 
24 hoirsS 1iCrogiliVn. 

Benzene (C6H6)_ |Annunl 
Benzo(0) Py rene |Anmual 
(3aP) 
Daticulate phase 

onty 

micogran/n) 

JO. 11thor1/1n 

06 06 
Arscnic (As) 

12 Nickel (N 
Annnl NAnOgrain/ns 

20 20 Anual nanogumin3 

3() The Ambient Noise Level in the industuial plant area shall ot cxcecd the limits preserbed below. 

NIght Timne
45 

Day Tim Limits in L.eq-dB(A)_ 

ResidentialA rea I55 

All units of the Air pollution control mcasures shall be operated ellicicntly and cointiuuiisly so as to 

achieve the stundards prescribed in SI. No.3 above. 

The occupicr sliall not change or altcr quni1y or quantity or the rate of emisswn or 1cplaue or alter lic 

air pollution control equipent or change the raw malerial or manulacturing procesS resulting in 

changc 11 qualiy and/or quantity ol cnisS1ons without the previous wrilten permissiOn vt tlhe 3oard 

The occupier sball maintain log book 1cgarding he slack monitoring systein or operalion of the plant
or any olher particulars for cach ol the unit opeialions ol äir polluion control systems lo relect the 

working condition which shall be furnished for verilication of the Board officials during inspectipn 

The occupier shall a1 his own cost get ihe sumples of emission/aiu/ooise levels collected and anal, ld 
by the TNPC Board Laboratuiy once in every 6 months/oncc n i ycur/periodicolly for the parameters 

as presciibed. 

8. Any upset condition in any of the planis of the lactoiy which is ikely to result in icreased emissions 
and resuli in violation of the standards menlioncd 1 SI.No.3 shall be reported to the Membcr 

Secrelary / Joumt Chicl Environmenlal Engincer-Monitoring and the concerned 1District/Ass1stan 
Environinental Enginccr ol the Board by c-11aul immcdiately and subScquently by P'os With lu 

details of such upsct cond1tion. 

The occupier shall ulways comply and carTyout the order/directions issued by the Board in ihi 
Consent Order and from me to tme wilhout any inegligence I he oCcupier shall be iible Tor action as 

per proviSIOns ol he Act in casc of inon coniplfince of uny order/directions issued.

Special Additional Conditions: 

The unit shall install the approvcd retrofil emission cotrol device/cquipimcnt with l lcast 70 

6. 

Particulate inatier reduction efficicncy on all DG sets with capacty of25 KVA and above 
othenvise the unit shall be shit to gas based generators wv ithin the time frame prescrbed the 
notilicalion No. TNPCB/Labs/DD(1L)02151/2019 daled 10.06.2020 issued by TNPCB. 

Additional Conditions: 



TAMILNADUW POLLUTION CONTROL BOARD 

1all opcrate and maintain the APC mensures continuously und effectively so that the 

ssion shall meet the NAAQ Emission Stnnednrds prescribed by thc 
unit shall operalc and maintain water sprinkling or the suppression ol dust while movenent oi 
Ycbicle and during loading and unloading ol materials clc., cfliciently and continuously so as to 

Sisty the NAAQ/Emission standards as prescribed by the Board. 
3.The unit shall comply with Aubient Noise lLevel Stundards preseribed lby ihe Board.
.The unit shell conmply with the conditions imposed in the Environmental Clearance vide Lr. No. 

DELAA-DLA/TNMIN/15970/2018-SLA1-EC.No.39/ 2018 dnted. 05.12 2018 at all times. 

5. The unit has to ensure that it has to quarny and rcmove Rough Stone 240775 m3 over an exlent o 

3.00.0 hectares for a pcriod of five years from the date of execution of mining lcase or the periopd
requircd lo exhaus1 the quantity lo remove Rough Slone - 240775 tn3 whichever is earlier

6.The conscnt becomcs invalid onee tihe Environmental C'lenrance expircd or the quanlity ol Kougn 

Stone mentioned in the Environmenlal Clearance cxhausted, whichever is earlier 
The unit shall follow and adopt the guidelines evolved for blastung techniques as prescribed by the 
Mines Depariment and other Compeient Authorities. 
he nt shall take necessary precautionary measurcs to prevent any adverse impaci on the nearby 

habitation. 
9The unit shall collect and store the rejects of the mining activities vithin the unit's area.
0.The unit shall ensure that, "In casc of revision of consent fee by the Govemment, the unit shal 
remil the dilference in amount within one month from the date of notification. Failing to remit the 

e ec, this consent order will be withdrawn without any notice and further action will be 
niated against the units as per law". 

e unit shall obtain necessary other permission/clearance from the respcctive competent
authonties or other statutcs also as applicable for operation of the quarry be fore commencement of its 

operation. 
12.The operation of the unit shali not invite ady public complaints 
he unit'soperation/ activity for the mining shall not disturb the nearby agricultural land if any at 
any circumstances. 

4The unit shall not use "Use and throw away Plastics" such as plastic sheet used for food wrapping 
Spreaing on dining table etc., plastic plates, plastic coated tea cups and plastic tumblers, water 

pouches and packets, plastic straw ,plastic carry bags and plastic Nags. irespective of thickness within 
lhe industry premises. Instead the unit shall encourage use of eco-friendly alternatives such as banana 
eaves, arecanut palm plates, stainless steel glass, porcclain plates/cups, cloth bags, jute bags etc., 
he unit shall ensure that the quanyiag operation shall be camed out only beiween 7.00AM. and 
5.00 P M The unit shall not çamyout quamying opcralion during night hours. 
16. The unit shal utilize only he eammarked & leased cxecuted mining area only.
7.Drnllin, and blastingshallbe done only either by licensed cxplosive agent or by the proponent 
afterobtaining required approvals from Compelent Authorities 
18.Blastingshall be carried out ster announcing to the public through adequate public address system 
lo avoid any accident. 

Digitally s gned by 
GOPALAKRISHNAN GOPALANRISHNAN 

Oate: 2021 05.15 13.15 43 4 

District Eovironinental Engincer, 
3nNdu P'ollution Control Hoard, 

SALES 

POLLUTON PREVENTION PAYS 



TAMILNADU POLLUTION CONTHO. BOARDD 

GENERAL CONDITIONS 

nc occujier shall make an opplicntion along with the prescribcd consent iee 1or grantot rcncwal of. 

conseni at least 60 days bcfore the datc of cxpiry of this Consent Ordcr nlong with all thc required

particulars ensunng that therc is no change in production quantity and cmisSion. 

bis Conscnt is given by the Board in considcration of the particulars given in the application. Any 

Lnange Or altetation or deviation mode m actual practice from the particulars turnishca, in the 

On 
wl lso be groujnd for 

icvicw/vanation'revocation of the Consetit Order inder seccijon 2 

of Uie Ac. 

L 

The condittons imposed shall continue in force until revoked under Section 21 of the Act. 

Aftcr the issue of this order, all the 'Conscnt to Opcrate' ordcrs issucd previousiy unacr A 

(Prevention and Control of Pollution) Act, 1981 as amended slands delunct.

The occupier shal maintain an Inspection Register in the factory so that the inspecting ollicer Snail 

record he detaits of the observations and instructions issued to the unit at the time ol inspection O 

adherencc. 

The occupier shall provide and maiutain an alternate power supply along with separate energy me 

1or the Air Pollution Control measures sufficient to cnsure continuous operation of all poiuv 

control cquipmenis to ensure compliance. 

6 

The occupier shall provide all facilitics to the Board officials for collection of samples in and around 

the lactory at any time. 
lhe applicant shall display the flow diagram of the sources of emission and pollution control systems

provided at the site. 
S. 

The liquid effluent arising out of the operation of the air pollution control equipment shall also be 

Lreated in a manner and to the satisfaction of standards prescribed by he Board in accordance with the 

provisions of Water (Prevention and Conuol of Pollution) Act, 1974 as amended.

9. 

The air pollution control equipments. location of inspection chambers and sampling port holes shall be 

máde casily acccssible at all time. 

In case of any episodal discharge of emission, 1he industy shall take immediate actuon to bring down 

Uhe cinission within the limits prescribed by ihe Board

10 

1f applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to 

provide imnediate relief in the event of any hazard to buman beings, otber living creatures/plants and 

properties while handling and storage of hazardous substances. 

12 

The issuance of this consent docs not auihorize or apprOve the construction of any physical structures 

or facilities or the undertaking oi any work in any nalural walercourse or in Government Poromboke 

lands. 

13. 

The issuance of uis Consent does nul convey any piopeity ght in eiiher real personal property or any 

cxclusive privieges, nor does it authorize any injury toPVte property or vermcnt property or 

31y invasion of personal rights nor any ininngement ol Ceiltal, Stile laws or regulation. 
The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of 
any poisonous, n0x1ous or polluting nafier or emissions are being discharged into stream or well or ar 

as a result of such discharge, water or air is beng polluted 

If due to any technological improvements or otherwise the Board is of opinion that all or any of the 
conditions referred to aboVe rcquircs varialion (ncluding the change of any treatment system, cither in 
whole or in par) the Board shall, after giving the applicant an opportunity, of being heard, vary all or 
any of such cor.diions and thereupon the applicat shall be bound to comply with the conditions as s 

4 

15. 

6. 

varied.

In case there is any change in the constitution of the management, the occupier of the ne 
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981,as 
amended in Fonn-I alongwith relevant doruments of change of management immediately and get the 

necessary anendment with rencwal of consent order. 

In case there is any change in the name of the company alone, the occupier shall infom the same with 
relevant docunients immediately and get the necessay anendments for the change of nane ir om the 

Board.

7. 

18. 
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TAMLNADE POLI.TION CONTROL BOAR 

Ctcgory of the Industry

REDJ 

cONSENT ORDER NO. 2104139137663 DATED: 13/05/2021. 

PROCEEDINGS No.F.2547SLM/RS/DEE/INPCB/SLM/W/2021 DATED: 13/05/2021 

OB:aiNadu Pollution Coutrol Board -CONSENT TO OPERATE-ANer CTE -M/s. D LAVANYA 
ROUGH STONE QUARRY, S.F No. 199/1 Part, MASINAICKENPATTI village Vazhappadi Taluk 
naltm District - Consent for the operation of the plant and discharge of sewage and/or irade 

effuent under Section 25 of the Water (Prevention and Control of Pollution) Act, 1914 as amcnded

in 1988 (Central Act 6 of 1974) - Issucd- Reg.

REF: 1. CTE Procs. No's: F.2547SLM/RS/DEE/TNPCB/ SLM/W&A2021 dated: 19/04/202 

2. Unit's application no. 39137663 for CTO-after CTE dated 04/05/2021, 
. IR.No:F.2547SLMRSIAEE/SLM/2021 datcd 07/0S/2021. 
4. Minutes of the 172nd DLCCC mecting held on 07/05/202 1 (ltem No 172-01). 

CONSENT TO OPERATE is hereby granted under Seciion 25 of the Waicr (Prevention and Control of Polluion) Act, 1914 a5 

amendcd in 1988 (Central Act, 6 of 1974) (hereinafner referred to as "The Act") and the rules and orders inade there under

The Proprictrix, 

M/s. D LAVANYA ROUGH STONE QUARRY
SFNo.199/1 Part, 
MASINAICKENPATTI Village,

Vazhappadi Taluk, 

Salem District. 

hensinE the oceupieT to mzke discharge of sevage and or trade efluent. 

This is subject to the provisions of the Act, the nules and the orders imade there under and the terms and conditions incorporated 

under the Special end Genersl coaditions stipulated in the Consent Order issued earlier and subjsct to the speciat condisicns annexed. 

This CONSENT is valid for the period ending December 04, 2023 

, Digitally signed by 

GOPALAKRISHNAN GoPALAKSISHNAN 
Dste. 2021.05 1S 13.1655 +05'3 

District Envirnmeral ngne 
SALE 

To 

The Picprietrix, 

M/sD LAVANYA ROUGH STONE QUARRY, 

D Nu.141/56, V M RNagar,

Meyyanur. Saiem,
Pin. 616004

POLLUTION PREVENTIO!N PAYS 



TAMILNADs POLLUTION CONTRO1. BOARD 

Copy t 

1,The Commissioner, AYOTHYAPATTINAM-Panchayat Unien, Vnzhnppndi Taluk, Salem District

2 Copy submiied to ihe Member Sccrctary. Tomil Nodu Pollution Contrl Board, Chennai or favour o" mati 

3.Copy submitted to the JCEE-Monitorng, Tamil Nadu P'ollulion Controt Boord, Sulc lor favour of kind inlormaion 

4 File 

SPECIAL CONDITIONS 

snSeni to operate is valid for operatine the facility for the manufacture of products (Col. 2) at the 

Te (co 3) mentioned below. Any changc in the producis and its quantity has to bC Drougnt to tuc 

notice of the Board and fresh consent has to be obtained. 
Unit Quantity SI. 

No. 
Product Details 

1.Quarrying of Rough Stone 

Description 

240775 Cu.m/5 Years

his consent to operate is valid for opcrating the facility with the below mentioned permitted outlets

or he discharg of sewage/trade efluent. Any change in the outlets and the quantity has to be 

brought to the otice of the Board and fresh consent has lo be obtained. 

Oudet No. Description of Outlet Maximum daily discharge |Point of disposal 
in KLD 

Enuent Type: Scwage
1 0.16 On Indusirys own iand 

| Sewage
Effluent Type: Trade Efluent 

The efiiuent discharge shall not contain constituents in excess of Uie tolcrance Limits as l2id down 

hereunder. 
3. 

POLLUTION PREVEMTION PAYS 
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TAMILNAUU POALUHON CONT:OL SOARD 

he occupier sholi maintain the Elecim Magnctie Flow Meters 'wvater Metcrs installed nt the 1nlet or 
c walT Suppiy connecn tor cauh of ithe purposes nentioned helow for a4sessing the qun 

Waler used and cnsurig lhat such metrrs are easilv aceessible for inspection nnd mairiterantC Bnd To 

othcr purpases df the Ac 

3 ndustrial t oolng, Spraying in 1ine its r busler fced 

b. Dooestie puTose.
C. Trocess 
The oceupicr shal maintain the Electo Magnetie Flow Mcters with computer reeording urrangemc 
or ineasiring the quanti of ctshent gcnerated and cated for thhe monitoring purposes oi the ?\ 

Log bodk for cach of the unit opcs auons olfETT have to be maintained to rellect he working 
condition oi ET along wjth thc readings of the Electro Magnetic Flow Mclers instalca to assess
eillueni quanity and the same shall be furnishcd for verification of the Board ofhcials during 

nspecicon. 
The occupier shall at his own cost gct the samples of etnuen/surface water/ground watcr collected in 

and around the unu by Board officials and analyzed by the TNPC Board Laboratory periodically. 

Any upse condition in any of the plants of the factory which is, likely to result in increased eltluent 
discbargC and result in vialalion of the slandards mentioned in SI. No.3 abovc shall be reporica tO n 9. 

ember Secretary Joint Chief Environmental Engineer-Monitoring and the conce 
DIstnctASSiStsnt Environmental Engincer of the Board by c-mail inmmcdiately and subsequenuy 

Post with full details of such upsct condition. 

he orcupicr shall always comply and carryout the ordci/dircctions issucd by the Board in th1s 

ofisent Urder and from time to timc without any negligence. The occupicr shall be liablc for action as 

per provisions of the Act n case of non compliancc of any order/d1rections issucd. 

The occupier shall devclop adequatc w idth of green belt at the rate of 400 numbers of trees per 

Hectare. 
The occupier shall provide and maintain rain water barvesting facilities. 

The occupier shall ensure that there shal! not be any dischargc of eflucnt cither treated or unt+cated 

into stom water drain at any point of timc.

1 

3. 

In the case of zero liquid discharge of efluent units, the occupicr shall adhere the following conditions 

as laid under. 
i) The occupier shall ensure zero liquid discharge of cffluent, thereby no discharge of untreated 
Teatcd e!nuent on land or into any waler bodies cither inside or oulside the premises al any point ot 

ume ii) The occupier shall opcrale and maintain the Zero liquid discharge treatment components 

comprising of Primary, Sccondary and tert1ary lrcatment systeus at all times and ensure that the RO 

PeTIncate/Evaporalor condensate shall be recycled in ihe process and the final RO reject shall be 

disposed off with the rcject management syslem ensuring zero liquid discharge of cfluents in the 

4 

premiscs. 

11i) The occupier shali operate and maintain ihe reject managcment system effectively and recover 

salt {rom the system which shall be reuscd in he process il reusable or shall be disposcd off as ETP 

siudge.iv) In case of failure to achieve zero discharge of efluenis for any reason, the occupier shall stop its 

production and operations forthwith and shall be reported to the Member Secretary/Joint Chief 

Environnmenial Engineer-Monitoring and the concerned District/Assistant Environnental Engineer of 
the Board by e-mal imnediately and subscquenily by Post with full details of such upset condition. 

")The OCcupicr shall restart the producti0n only alter ascerlaining that the Zero discharge treatinent 

system can perfonn effeciively for cchieving zcro discharge of cfnucnts 

Additional Conditions: 

POLLUTION PREVENTION PAYS 



TAMILNA0U POLLUTION CONTROL BOARO

he unil shall treat and dispose the sewage Urough septic tank and soak pit arrangement 
he nit shall cnsure that no Irnde eluent is generatcd at any slnge of its oclivitics. 

.The unit shall exccuic the Mining Lense Agrecnent with the Districi Administralion belore
commissioning of the quanying activities and shall be complied with all the conditions presesibed in 

the same. 
4.The unit shall comply with the conditions imposed in the Environmental Clearance vide Lr. No. 
DEIAA-DIA/TN/MIN/15970/2018-SLM-EC.No.39/ 2018 dated: 05. 12.2018at all luncs. 

S.The unit has to cnsure that it has to quany and remove Rough Stone- 240775 m3 over an ex ten o 
3.00.0 hectares for a period of five years from the datc of cxccution of mining leuse or the perjod 
rcquired to cxhaust the quantity to 1emove Rough Stonc - 240775 m3 whichever is earlier
6.The consent becomnes invalid once the Environmental Clearancc cxpired or the quantty ot lkough 

Stone mentioned in the Environmental Clearance exhaustcd, whichever is carlier. 

7.The unit shall follow and adopt the guidclines evolved for blasting techniques as prescribed by ine 

Mines Department and other Competent Authorities. 

SThe unit shali take necessary precautionary ncasures to prevent any adverse impact on the nearoy 

habitation. 
9.The unit shall coliect and store the rejects of the mining activities wvithin the unit's area 
0.1ne unit shall ensure that, *"In case of revision of consent fee by the Government,the unil shall 

remit the difference in amount within one month fiom the date of notification aiing oreL h 
consent tee, this consent order will be wvithdraw without any notice and further actjon wil De 

niliated against the unils as per law. 
.he unit shall obtain 1necessary other perinission/clearance from the respective copetent

authoriies or otlher statutes also as applicable for operation of the quarry before comoiencement or its 

opcration.
12. The operation of the unit shall not invite any public complaints. 
15. The unit's operation/ activity for the mining shall not disturb the nearby agricultural land if any at 

any circumstances. 14.The unit shall not use "Use and throw away Plastics" such as plastic sheet used for food wrapping

spreading on dining table etc., plastic plates, plastic coated teacups and plastic tumblers, water 

PoUches 2nd packets, nl2stic straw plastic camybags, and plastic f!ags, irespective of thickness wilhin 

he industry premises.Instcad the unit shall encourage use ol eco-friendly altematives Such as banana 

Teaves, arecanut palm plates, stainless steel glass, porcelain plates/cups, cloth bagsJute bags etc., 

15. Tbe unit shall ensure that the quarying operation shall be caticd out only between 7.00 A.M. and 

5.00 P.M. The unie shall not carryout quarrying operation diuring night hours. 

16. The unit shal utilize only the eanarked & leased executed mining area only.

17. Drilling and blasting shall be done only cither by licenscd explosive agent or by the proponent 

aftcr oblaining required approvals trom Compelent Authorities. 

18. Blasting shall be carTied out after announcing 10 the public through adequate public address system 

1o avoid any acCident. 

GOPALAKRISHNA Digtally sigred by 
GOPALAKRISHNAN 

N Date: 2021.05.15 13:1723 +0s 

District Environnental Engínecr, 
1 amildu Follution ontlrol Board,

SALLN 



TAMILNADIU POLLUTioN CONTROL BOAR 

GENERAL. CONDITIONS 

consent at icast á0 dae Ppation along witlh thc prescribed conscnt fec for grant of renewal of 
conscnt at lcast 60 days beforc the datc off expiry of this Consent Order along with al he rcuo 

Particulars cnsuring îhat there is no changc in Troduciion quanlity and change in sewE i 
efflucnt. 
This Consent is issued by the Board in consideration of the particulars given in the applicauon. _y 

ag Or alteranon or deviation madc in actual practice from the parlitulars 1umisnCa n 

Ppicaon will also be ground for review/variation/revocation of the Consent Order under Section 2/ 

of the Act and to imake such voriation as decmcd lit for the purpose ol the Act. 

heconsent conditions imposed in this order shall continuc in force until revoked undcr section

27(2) of the Act. 
Aftcr the issue of this order, all the 'Conscnt to Opcratc' ordcrs issucd previouisly under waC 

fevention and Conirol of Pollution) Act, 1974 as amended stands dcfunct.

P aniain an Inspeclion Register in the factory so that the inspecting officer shall

TCCOrd the details of the observations and insructions issued to the unit at the time ol inspecOn

adherenece. 

he occupicr shall provide and maintain an altcmate power supply along with separate cnergy meter
or the Eftluent Treatment Plant sufficicnt to cnsure continuous operation ol all pollution conuO 

equipments to maintain compliance. 

he occupicr shall provide all facilitics to the Board officials for inspection and collection of samples 

in and around the factory at any liime. 

T he occupier shall display the Dow diagram of the sources of effluent gencration and pollution conlrol

Systems provded at the ETP site. 

The solid wastc such as swecpings, wastage, package, empty containers, residues, sludge inciuding 

at irom air polIution contolequipnients collected within the premiscs of llie industrial plant shall be 

coecteù in 2n caaarkca rca and cliall bs disp:scd of! prorcr!y. 

9. 

The occupier shall colleci, treat the solid wastes like food waste, grecn waste gencrated irom ihe 

canteen and convert into organic compost 

The occupier shall segregatc the lazardous wasie from other solid wastes and comply in accordance 
w:th Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008. 

The occupier shall maintain good house-keeping within the factory premises. 

All pipes, valves, sewers and drains shall be leak proof. Floorwashings shall be adnitted into the 
trade cffluent collcction system only and shall noi be allowcd to lind their way in storm drains or open 

areas 
The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land 

nlo any waicr sources.

The occupier shall ensure that solar Evaporation pans shall be construcled in such a way that the 

boticm of tl.e solar pan is a: least I m above the Ground level (if applicable). 

The occupier shall furmish thc following rcturns in lhe prescribed formats to the conccrncd District

officc rcgularly. 
a) Monthly water consuimption retuis of cach of the purposcs with water meter readings in Fomn-I on 

or before Sth of cvery monih.

6 Yearly rerun on Hazardous wastes gencrated and accuniulated lor the period ftom 1st April lo 3 Ist 

March in Form-4 before the end of the subsequent 3Oth Junc of ever ycar (il eppl:cabl:). 

c) Yearly Environmental Staicment for the period Irom Ist April to 3 1st March in Form -V before the 

end of the subscqvent 30th Scplember of cveiy year(il applicablc). 

If applicable, the occupier bas to comply with ihe provisions of Public Liability Insurance Act, 1991 to 

provide immediate relief in the evenl of any hazard 1o human beings, other living cIeatures/planis and 

properties while handling and slorage of hazardous substances. 

The issuance of this consent does not authorize or approve thc construction of any physical strucnures 

or facilities or the undertaking of any work in any natural watercourse or in Gov'enmment P'oromboke

lands. 

0. 

3 

14 

15. 

16 

17. 

18. 

The issuancc of ihis Conscnt docs not convcy any property right in ciuher real ersonal property or any 

Cxcusivc privileges, nor does it authorize any injury to privatc properly or Govermment property' or 

any invasion ol pcrsonal righis nor ny inlringement of Central, State laws or regulation. 
9. 

POLLUTION PREVENTION PAYS 
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TAMILNADu PoLLUTION CONTROL BOARD

T he occupier shall forth with kcep the Board informed of any accident of unforeseen act or evcnt ot 

ny poisonous, noxious or polluing malter or cinissions are being discharged into siream or wel or ar 

as a result of such dischorge, water or air is being pollutcd. 
I1 due to any technological umprovemcnts or othenvise the Board is of opinion that all or any of the 

conditions refened to above requires variation (including the change of any trcatmcnt systein, eiiher n 

whole or in part) the Board shall, alter giving the applicant an opportunity of being heard, vary all or 

any of such conditions and tiercupon the applicant shall be bound to comply with the conditions as so 

20 

21 

Varied. 

In casc thcre is any change in the constitution of the management, thc occupier o1 the new 

1management shall file fresh application under Water (Prevention and Control of Pollution) Act, 9/4, 
as amerded in Form- alongwith relevant documents of change of management immediatcly and got 

the necessary amendment with renewal of consent order.

22. 

In case there is any change in the nanme of the company alone, the occupier shall infom the sarne v 
relcvant documents immediatcly and get the necessary amendments for the change ot name rOm e 

23 

Board. 
The occupier shall display this consent order granted to him in a prominent place for penisal ot the 

nspeciing OfficerS of this Board. 

GOPALAKRISH Digitally signed by 
GOPALAKRISHNANN 

NAN 
Date: 2021.05.15 13:17
+05 30 

DistrietE»vironmcnlal Engineer, 
Tamil Nadu Pollution Control Board, 

SALE 
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